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7. As per the averments of the respondents
there were only 13 vacancies left out of which
four went to Fatehpur paﬂi%iqifﬁiqépgr and nine
went to Banda on the basls of merit position of
the candidates. Resultantly the last candidate of
Fatehpur who was offered appointment was having
110 marks and the last candidate of Banda who
was offered appointment was having 112 marks.

Since the applicant had only 106 marks, he could

not have been of fered appointment against the
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a8 vacanc ies which remained after considering the

candidates who belonged to postal division located

at the same station, The learned counsel for the
applicant has challenged the cancellation of

list dated 17.10,90 in which the name of the

app licant stood at serial No, 20 above the names
of candidates belonging to Kanpur City and
Kanpur H,0, respectively placed at serial No, 26 and
277.8s per the averments of the respondents the
list dated 17.10.90 was cancelled because it was
not made in accordance with instruetions of

D.G. P. 8 T, dated 7.4.89 which had to be followed
in allocating the surplus qualified cand idates.
Thus the ground of the respondents is valid 1in the
context of instructions of D.G. P.& T, dated
7.4.89,

8. In view of the above, we find no merit
in the aprlication and the same jg dismissed with
no order as to costs,
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